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OFFICE NOTE | DATE COWRT'S ORDER

5.,10.94 Mr S.Talapatra for the applicant,
Mr A.K.Choudhury for ther espondents,
Prima facie we &re unable to locats any
cause of action at this stage for the
applicant apart from apprehension, The.
grievance appears to be that benefit of
the scheme formulated for regularisation
of casual Artists is likely to be given a
go by and applicant is likely ta be
deprived of theB benefit of that scheme,
We would therefore, desire to be enlightaﬁ
on that aspect by the respondents, Hence
notice for admission be issued to the
respondents 1 to 4 returnable on 23,11.94.
Mr R.K.Choudhury, learned Addlcg&q,s.c

now appears for the raspondentbidasires
that the notice may be directly issued to
the respondents, Notices be accordingly
issued. The learned Advacate for the
applicant states that the applicant is
continuing in service. We therefore direct
the respondenﬁs that until ths application

this application 1s n
form and withit tine.
C. F.of Rs. A3

deposited vidd ‘45?73
AN ;x
Dated 52.@ 7

. ?557ﬁ7

é/ By, Reglsy¥ ()
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is heard for admission on 23,11,1994,
they shall not terminate the casual
employment of the applicant_and if they
proceed to fissue any notice of termina-
tion that shall not be given effect to
unitil 23411.1994, The quastion of exten.
d&ng tha intarim relief further will be
considered on 23,1141994 if the appli~
cation is eventually admitted.
In the event of the Bench holding

a sitting at Agartala on 23.11.1994 the
matter will be heard at Agartala,
HOUBVar, if no notification to that
effect is issued in the first ueek of
November,1994 the learnpd Advocate of
the applicant shall Qggu’that the

~ application uill 'be heard at Guuwahati,
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To be placed for Haaring at .

- Agartala during the next sitting of the
', Bench,
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Adjourned to 23.11.94.

)y A

Mamber Vice Chairman

‘Mr S.Talapatra for the epplicant. Fir
G.5arma,Addl.C.G.5.C for the respondents,
Mr M.S.Murugesan, Administrative Officer
of Respondent No.4 present in peraon. 

Shou cause‘raply taken on record. for
the detaile{reasons recorded in 0.A.

185/94 separately today as the facts of

the case are similar save and except that
the applicent is-a Production Assistant
and'ths;questipnsinvalugd are also ths

ksawe; the application is summarily rajec-

ted, Hﬁuever, the observations made iﬁ
that order will also be applicable in
case of the applicant.
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~ Vice=Chairman
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